
NOTIFICATION  
 

Bangalore, 16th September 1957 [No. CI 7 KHD 57].  

 In exercise of the powers conferred by sub-section (3) of Section I of the Mysore Khadi and 

Village Industries Act, 1956 (Mysore Act 7 of 1957), the Government of Mysore is pleased to direct 

that the said Act shall come into force on the 18th day of September 1957 (18-9-1957) in the area of 

the whole of the State of Mysore excluding the Bombay Area and the Hyderabad Area.  

 

 
By Order and in the name of 

 the Governor of Mysore,  

 

(M. VASUDEVA RAO)  

Secretary to Government, Commerce and Industries 

Department.  

 

 
(Published in the Mysore Gazette (Extraordinary) Part IV-2C as No. 273, dated 16-9-1957.)  

 


